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(ix) D OR S TTING UP A COMMISSION 
FOR SETTLING BORDER DISPUTE BET-
W N UTtAR PRAo SH AND BIHAR. 

MR. DEPUTY-SPEAKER: Shri K. K. 
Tewary. 

PRO . K. K. TEWARY (Buxar): 
Sir, with your permi sion, I riSe to raise 
a matter of urgent public importance 
under rule 377 and demand a statement 
from the Home Mini ter about it. 

(Interruptions.) 

There is a long-stand~ng boundary di~ 

pute between U.P. and Bihar dUe to ilie 
con tantly changing mid- tream of the 
river Ganga affecting large areas in Ballia 
and Bbojpur ditrict of the re pective 

tate" fleeted farmers of these dis~ 
trict have taken tbi dispute to Courts 
and there have been a series of litigations. 
The di pute ha also led to violent clashes. 
The entire region is i,n the grip of un-
precedented tension following forcible 
occupation of thousands of acres of Diara 
land of Bihar farmers by V.P. farmers 
upported by the authoritie of V .P . 

]t i reported that the late t outrage wa 
committed by the V.P. Police in the last 
week when they killed f ur persOl1l of 
vill. Nainijore in my constituency who 
we.re trying to re i t illegal harv ting of 
their crop by V.P. farmers supported by 
the U.P. Police. 

The provisions of the Act passed by 
Parliament and ward given by the 
Trivedi Commi ion regarding the dispute 
are no being implemented by the Govern-
ment of Uttar Prade h. 

The Home Mimster in his replies to my 
question in Parliament ha a sured me 
that the Central Government would take up 
the matter wilj} the Cilief Minister of 
V.P. and Bibar for an amicable settle-
ment. But unfortunately nothing tangible 
has been done in the matter with the result 
that r.:hou ands of farmers of my constitu-
ency have been rendered landless and are 
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condemned to an un nviable existence of 
penury and deprivation. 

I urge the Central Government to 
announce a judicial enquiry into the kill-
ings of nearly twenty farmers of Distt. 
Bbojpur within the la t two year by U.P. 
Police, give adequa~e compensation to the 
aITected families and set up a Commission 
with comprehen ive term of reference for 
th final settlement of the boundary di-
pule between V.P. and Bihar. 

Please direct the Home Minister to make 
a tate men t. 

MR. DEPUTY-SPEAKER: We go to 
'~he next item. 

13.39 hr. 
D MA DS* FOR GRANTS 1983-84 , 

MINISTER OF DEFENCE 

MR. 0 PUTY -SPEA KER: The House 
will now take up di cu ion and voting on 
Demand No ' . 1 to 23 relating to the 
M ini try of .Defence for which 7 hours 
have been allotted. 

an~a hri Bhogendra J ha Ananda 
Pathak and H. N. Bahuguna have tabled 
CUt motions to the Demands for Grants 
reJal!ing to the Ministry of Defence. I 
would like to know jf they are present in 
the Hou e and de ire to mOVe their cut 
motion and if 0, they may send slips to 
the Ta.ble within fifteen m~nutes indicat-

_ ing the number · of the cut motion. 
THE MINISTER OF DEFENCE (SHRI 

,R. V NKATARAMAN): For Defence 
Demand, generally no cut motions may 
be moved. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

'That the re pective urns not ex-
ceeding the amount on Revenue 
Account and Capital Accou.nt hown 
in the fourth column of the 
order paper be granted to 
President out of the Consolidated Fund 
of India to complete the sums neces-
sary to defray the charges that will 
come in courSe of payment during the 
year ending tbe 31st day of March, 1984. 
in respect of the beads of Demands 
entered in the econd column thereof 

• Moved with the recommendation of the Pre ident. 


